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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

IA No. 255 Of 2025
In
Original Application No. 1359 Of 2024

Pramod Kumar Pandey ...Applicant

Versus

STATE OF UTTAR PRADESH &
ORS. ...Respondents

REPLY ON BEHALF OF CENTRAL POLLUTION
CONTROL BOARD (CPCB), RESPONDENT NO. 5

I. That the Hon’ble National Green Tribunal. Principal Bench (hereinafter
referred to as the “Hon’ble NGT”) vide Order dated 07.04.2025 in Original
Application (hereinafter referred to as “OA”) No. 1359/2024 has sought the
reply of CPCB in the IA no. 255/2025. Thereby the reply is made in the
succeeding paragraphs. A copy of the Hon'ble NGT Order dated 07.04.2025

is annexed herewith as Annexure — 1.

9

That the present application has been filed by the applicant, praying for stay,
seeking directions to immediately restrain the illegal operation of M/s
Pandey Brick Kiln Industry, situated in Nagar Panchayat Ward No. 5,
Jethasi, Post-Badhara Babu, P.S. Bariyarpur, District Deoria, Uttar Pradesh,

claiming to be running on garden land in violation of environmental norms

and Tribunal’s notice.

AREA : DELKT
Regn. No. 46901
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3. That at the outset, the Answering Respondent denies all claims, contentions,
allegations and averments against Answering Respondent CPCB in the
above IA contrary to anything stated or submitted in this reply. Nothing in
the IA may be deemed to have been accepted or admitted by the Answering
Respondent for want of a specific denial or on the ground of non-traverse,

save any averment which has been expressly admitted hereinafter.

4. That, it is humbly submitted that the answering Respondent has already filed
its reply dated 04.04.2025 in the OA No. 1359/2024, which has been
uploaded on the website of NGT on 05.04.2025. The contents of the same

are reiterated and may kindly be considered in the instant 1A too.

5. That CPCB is a statutory Board constituted under the Water (Prevention and
Control of Pollution) Act, 1974. It performs the functions under the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as
“Water Act, 1974™), the Air (Prevention and Control of Pollution) Act, 1981
(hereinafter referred to as “Air Act, 19817), and the Environment

(Protection) Act, 1986.

6. That the State Pollution Control Boards/Pollution Control Committees
(hereinafter referred to as “SPCBs/PCCs”) have been constituted in States /
Union Territories under the Water Act, 1974 and the Air Act, 1981 and are
empowered to perform the functions and implement the provisions of these
Acts in respect of their Territorial Jurisdiction. Under section 21 of the Air
Act, 1981, it is mandatory that no person shall, without the previous consent
of the State Board, establish or operate any industrial plant in an air

pollution control area.
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7. That the Ministry of Environment, Forest and Climate Change (hereinafter
referred to as “MoEF&CC”) vide Notifications GSR 143(E) dated
22.02.2022, issued revised Environmental Standards for Particulate Matter
(hereinafter referred to as “PM”) of 250 mg/Nm3 in stack emission for brick
kilns. The said notification also stipulates the siting criteria, fugitive dust
emission control measures, list of approved fuels, porthole and platform for
emission monitoring, timeline for conversion to Zig-Zag technology or
vertical shaft or using Piped Natural Gas as fuel in brick making,
etc. Further, MoEF&CC revised the timelines for conversion vide
Notification GSR 895 (E) dated 15.12.2023 and vide Notification GSR
70(E) dated 22.01.2025. True copies of the MoEF&CC notifications is

annexed as Annexure-I1.

8. That it is humbly submitted that CPCB has pursued the matter with Uttar
Pradesh Pollution Control Board (hereinafter referred to as “UPPCB™) for
providing action taken/status report vide letter dated 07.07.2025 and e-mail
dated 16.07.2025. The status report/action taken report in the matter is
awaited from UPPCB. As the issues raised in the instant matter falls under
the purview of UPPCB, therefore, it is respectfully prayed that the Hon'ble
Tribunal may humbly consider the response filed by concerned respondent
for adjudication of the instant matter. A copy of the CPCB letters dated

07.07.2025 and e-mail dated 16.07.2025 are annexed as Annexure - I11.

9. That, it is humbly submitted that Brick kilns should operate only after
obtaining prior Consent to Establish (hereinafter referred to as “CTE”) CTE
and Consent to Operate (hereinafter referred to as “CTO”) from the

concerned SPCB/PCC and shall comply the conditions stipula
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10. That the Brick kilns should comply with the conditions stipulated in
MoEF&CC notification dated 22.02.2022 and amended thereof. It is also
submitted that Brick Kilns should also comply with the conditions stipulated
in "The Uttar Pradesh Brick Kilns (Siting Criteria for Establishment) Rules,
2012".

11. That, the answering respondent herein craves leave of the Hon’ble NGT to

file additional reply, if required, in future.

12. That, in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e., CPCB, shall abide by any order(s) or

-
ﬁ“\s(

namika Sagar)

direction(s) passed by this Hon’ble NGT in the instant OA.

Scientist ‘E’

Central Pollution Control Board
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

IA No. 255 Of 2025
In
Original Application No. 1359 Of 2024

Pramod Kumar Pandey ...Applicant

Versus

... STATE OF UTTAR PRADESH &
svn ORS, ...Respondents

AFFIDAVIT

I, Anamika Sagar working as Scientist ‘E’ in Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 5
in the above matter, do hereby solemnly affirm, declare on oath and state

as under:-

I. That I, the deponent herein is authorized representative to represent the
Respondent No. 5, CPCB in the present case, and as such, I am well
CLU0o - conversant with the facts and circumstances of the present case on the basis
of the information derived from the official records, and hence, I am
competent and authorized to verify, sign and swear this affidavit on behalf

of the Respondent No. 5, CPCB.

2. That the accompanying reply may be read part and pare

affidavit.
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That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

Ao X
A
DEPONENT

a1 @R | Anamika Sagar
#enfres '§' | Scientist €'
ST agEoT o |9
Central Pollution Control Board
(vt 7 T4 O] IR AR, W R)
1pmsnwmmaclmmsmaw

VERIFICATION wﬁi‘m A, gil R, fRef-10082

Avach Phawan Fast Srian Manar Pnlhi.11m

Verified at Delhi on this 5" day of August, 2025 that the contents of the
above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been

concealed therefrom or mis-stated.
Ml
D W™
ATTESTE EPONENT

NOTAR LIC, DELH! am=risa1 @ [ Anamika Sagar

i { >3
GOVT. OF INDIA e | Stotete

lHuti ontrol Board

- m:o mgon WA, WA WR)
(PR AUG 2025 /o Environment, Forest & Climate Change, Govt. of Inda)
R waw, g o TR, Rei-110082

>arivesh Bhawan, Fast Ariun Nagar, Delhi-110032
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Item No. 7 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1359/2024

Pramod Kumar Pandey Applicant

Versus
State of Uttar Pradesh & Ors. Respondent(s)
Date of hearing: 07.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Tarun Cummra, Adv.

Respondents: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Suman Arora, Adv. for CPCB (Through VC)
Mr. Anju Agarwal, Adv. for R - 6
Ms. Privanka Swami, Adv. forR - 7

ORDER

1, A letter has been circulated by the counsel for the UP PCB seeking
adjournment to enable him to file the reply. The prayer is allowed. Let the
Reply by the UP PCB and other Respondents from whom it is awaited be
filed within a period of four weeks. The Respondents are also directed to
file reply to the said IA No. 255/2025 within four weeks. Rejoinder, if any,

be filed within two weeks thereafter.

2 List on 08.08.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
April 7, 2025
A..
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No. 140 NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943
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FH T FH 7.5 H29)
- g1 @r|ar 30,000 ¥z wfafaw & #w 16 "=z (Fife wewid &

- wET AT 30,000 £= 9 B R Amar At |79 0 74 8.5 7=

1259 GI/2022 (1)
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et i =pmaw Fand (wgi £ afiFwa are F gama)
- g1 {94t 30,000 = gfafew &+ 24 Hr=
- 92T @|ar 30,000 = ufd fEm ¥ avraw av gfas 27 27

froqfor

10.

1.

12,

7t qu Iz 92 F1 Faa Gr-dw aFAF mafrm g F e ia A m aam H ym F = H
arzve YrEfAaF 19 F IwAnr F aaafa 4 st s g atigEmr § Ruaifa s w1 o w7
ZAm

e £z az S -3 aFrF ar afisa aree a1 f2 39§ duw ¥ = § e arEfaE
(Fro=sft) F IwT #1 o 72 #7 7 £, 392 (%) F-anhE amTi w10 Gl F e ¥ Raa wgi w
AR § wF 9 (Fa7 B Fra gguer FEEe a1 g mamfafee) @) = aai F o S ad i
gty F drav Brr-der asdrE a1 afiFa ame § afafda G smo ar froasfr w1 3o 42
FA F Tum F = H By srovm zaE afafawm, 05 et § 2t wwa aguer [ sy
st R /g e afafaa & s F o genr F aug-dmrd Ruifa f § Tzt
UH AT29T TATHT 21T

Tft = ag Faa gqaifEa fum 39 F o wEhE =, Frer, Saw awdt G w aaforet
FT ITART FI| 92 FIF, A0 /cATREF@aeATF Aafore2t F goanr 1 safa &= agi #v 987
ST

s A A F oo ¥ ygowr feEe 9 g Ryifa amdEierar ¥ aqae f2-ag
=AY FqfEeT (T2 2 A s 1 fwi w8

fafera arafET (frow) & et 4% CO, v wamaT= fF srowr s fAaferfae 2

oy (amarer) = (From(@Erfea) X 4%)/ (Rt § aifta CO, #1 %, wrfaa CO. F amad # 2 4%
F1E gaTar=TFTr 72 et £ $ard (Few §) ff H= 14 Qo3 7 (9127 Q kg/hr § SO, I70siH
77 ) gre ufewtera £t srosft, < afesmaw 21 #r F1a § 7 79T

$z a3t F1 AraTEt A7 w4t F awn 7 0.8 A f =Eaw 78w =nfua fer s fgm s
Ttz i FFzar 1 e vad gu e "raEEt # AT a497 q9F6A 2

Pt e & agt 1 afirs g & 3= F Fro diszr 2 92 7 w7 7 w9 uF Gerfier fr o

e Ieasid fAaAr Rar-fREat 1 ares #7247 Zem

2z qzt 7 FAFae areft wra 1 Iz gam § 3 afvme ¥ s & swmme G smom

%z a9z § %2 Fam F oo swrer £ s ardt g i Feres ¥ oo d&thm s s am F
a4 faarr afza @afaa sfdron & adf sraeas s g B s

¥z g7 wifers 7z giataa #3591 0 F=3 w=ES F afaga ¥ o swer £ s areft a=5% o=
aEF 2

[T, . F4-1501 7I35I2007-3ﬁ‘ﬁ'3W!{]
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g “fay g Fenfaa B a)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

""74 |ﬁrick Particulate matter in stack emission 250 mg/Nm’

ilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
CO; measured = 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO; emission rate in kg/hr), and the maximum of two shall apply.

10
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10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (i) vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. AOKKUMAR ~ o e et

11
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arfra 5 59, 2023 g7 3w a7

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

G.S.R. 895(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement.— (1) These rules may be called the Environment (Protection) Sixth
Amendment Rules, 2023,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at SI. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

"2, The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped natural gas
as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use piped natural gas as fuel in
brick making within a period of :

(a) one year w.e.f. 23.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; except
those located in million plus population cities, NCR districts, and critically & severally polluted areas as
categorized by CPCB;

(b) one yvear w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission for Air Quality Management / Central Pollution Control Board /
State Pollution Control Board / Pollution Control Committee has separately issued more stringent Norms/
timelines, such orders shall prevail. "

[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGWAR, Addl. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide number S.0. 844 (E) dated the 19" November 1986 and last amended, vide notification number G.S.R.
414(E) dated the 05™ June, 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road. Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-1 10054, 0 o

Praryren
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143(x7), AT 22 T, 2022 i wrFH. 895(), aTrE 15 fwav, 2023 FreT Henfya
T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 22nd January, 2025

G.S.R. 70 (E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2025.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in SCHEDULE-I, in SI. No. 74, in the notes, in serial
number 2, in paragraph (b) for the words “one year”, the words "two year four months and seven days™
shall be substituted.

[F. No. Q-15017/35/2007-CPW ]

VED PRAKASH MISHRA | Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i), vide number S.O. 844(E), dated the 19" November 1986, and amended, vide notification G.S.R.
543(E), dated the 22™ July, 2009, G.S.R. 143(E), dated the 22™ February, 2022 and G.S.R. 895(E), dated
the 15" December, 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
COURT MATTER
HON'BLE NGT
CM-13011/358/2024-LAW-HO-CPCB-HO July 07, 2025
To Annexure-lll

The Member Secretary

Uttar Pradesh Pollution Control Board
Building. No. TC-12V Vibhuti Khand,
Gomati Nagar, Lucknow- 226010

Subject: Hon’ble NGT Principal Bench (PB) order dated 07.04.2025 in Original
Application (OA) No. 1359/2024; Pramod Kumar Pandey Vs State of Uttar
Pradesh & Ors.- reg.

Sir,

This has reference to the Hon'ble NGT (PB), order dated 07.04.2025 in OA No.
1359/2024; Pramod Kumar Pandey Vs State of Uttar Pradesh & Ors related to illegal operation
of M/s Pandey Brick Kiln, situated in Nagar Panchayat Ward No. 5, Jethasi, Badhara Babu,
Bariyarpur, District Deoria, Uttar Pradesh. In this regard, Hon’ble NGT directed respondents
to file reply in the IA no. 255/2025 in OA No. 1359/2024 within four weeks. A copy of the
order is enclosed for ready reference.

In view of the above, it is requested to provide the action taken/status report at the
carliest for timely compliance of order of the Hon’ble NGT.

Yours faithfully,

.
\.AW"‘\A
namika Sagar)
Additional Director'&
Divisional Head, IPC-V
Encl: As above

“aREreT vae gt rele R, fawedt - 110032.

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
GXHIY /Tel : 43102030, 22305792, d4HTSE /Website: www.cpcb.nic.in
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Item No. 7 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1359/2024

Pramod Kumar Pandey Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 07.04.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Tarun Cummra, Adv.

Respondents: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Suman Arora, Adv. for CPCB (Through VC)
Mr. Anju Agarwal, Adv. for R- 6
Ms. Privanka Swami, Adv. for R- 7

ORDER

1. A letter has been circulated by the counsel for the UP PCB seeking
adjournment to enable him to file the reply. The prayer is allowed. Let the
Reply by the UP PCB and other Respondents from whom it is awaited be
filed within a period of four weeks. The Respondents are also directed to
file reply to the said IA No. 255/2025 within four weeks. Rejoinder, if any,

be filed within two weeks thereafter.

2. List on 08.08.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
April 7, 2025
A..
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201

Reminder-Hon’ble NGT Principal Bench (PB) order dated 07.04.2025
in Original Application (OA) No. 1359/2024; Pramod Kumar Pandey Vs
State of Uttar Pradesh & Ors.- reg.

IPC Division < ipc5division.cpcb@gov.in >
Wed, 16 Jul 2025 4:36:02 PM +0530

To "ms"<ms@uppcb.in>

Cc "CPCB RD LUCKNOW:"<rdlucknow.cpcb@gov.in>,"ANAMIKA
SAGAR"<anamika.cpcb@nic.in>,"Rambabu
G"<grbabu.cpcb@nic.in>"ABDUL
MUTEEN"<abdulmuteen.cpcb@gov.in>,"Purnima
Sharma"<purnima.cpcb@supportgov.in>

Sir,

Kindly refer to trailing mail, it is again requested to provide the action
taken report/status report in the matter within one week for timely
compliance of the Hon'ble NGT directives.

With regards,

SIH®T R / Anamika Sagar

FIf® * $ 7 Ud uum UHY / Scientist 'E' & Divisional Head - IPC-IV & V
Farg uguu A &

Central Pollution Control Board

(gafaRur , 991 Ud Sfaarg uRad- 3ad , HRd SRBR)

(M/o Environment, Forest & Climate Change, Govt. of India)

aRaY Had , gdf 3o R, il 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

aXH¥/Telephone No.- 9313830383

¢ 3 X 3§ {3 X 3 § F X Forwarded message 3 3§ F X 10 K H ]

From: IPC Division <ipc5division.cpcb@gov.in>

To: "ms"<ms@uppcb.in>

Cc: "CPCB RD LUCKNOW"<rdlucknow.cpcb@gov.in>, "ANAMIKA
SAGAR"<anamika.cpcb@nic.in>, "Rambabu G"<grbabu.cpcb@nic.in>,
"ABDUL MUTEEN"<abdulmuteen.cpcb@gov.in>, "Purnima
Sharma"<purnima.cpcb@supportgov.in>

Date: Mon, 07 Jul 2025 15:45:12 +0530

Subject: Hon’ble NGT Principal Bench (PB) order dated 07.04.2025 in
Original Application (OA) No. 1359/2024; Pramod Kumar Pandey Vs
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State of Uttar Pradesh & Ors.- reg.
=== =m==== Forwarded message 3+ 3 F + &+ & & & & &

Sir,

Please find attached letter dated 07.07.2025 regarding Hon’ble NGT
Principal Bench (PB) order dated 07.04.2025 in Original Application
(OA) No. 1359/2024; Pramod Kumar Pandey Vs State of Uttar Pradesh
& Ors.

With regards,

3HIH®T ¥FR / Anamika Sagar

IS * § ' Td GUT UHY / Scientist 'E' & Divisional Head - IPC-IV & V
S ygyur gz &

Central Pollution Control Board

(gafaRur , a9 U9 Sfaarg uRad- Bad , HRd TRPR)

(M/o Environment, Forest & Climate Change, Govt. of India)

gRa=r ya+ , gdf e[ TR, fieht 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

@XH¥/Telephone No.- 9313830383
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